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(c) since how long they w e lying 
vacant; and

(d) the reaaont thereof?
The Deputy Minister of Wocka, 

Booster and Supply (Shri Anil K. 
Chanda): (a) No.

(b ) to <d). Do not arise.

U  iHS.
PAPERS LAID ON THU TABLE

S econ d  A n n u a l R eport o r  H in du sta n
S i b l  P rivate L td.

The Minister of Steel, Mines and
Fnei (Bardar Swaran 8ingh): I beg to
]«y on the Table, under sub-section

i (1) ef section 630 at the Companies 
Act, 1058, a copy of the Second Annual 
Report of the Hindustan Steel Private
Ltd., for the year 1055*56. [Placed in 
Library. See No. S-171/57].

A m en d m en t  to  Registration  or
New spapers (C entral) R ules

The Minister of Information and 
Broadcasting (Dr. Keskar): I beg to
lay on the Table, under sub-section
(2) of section 20A of the Press and 
Registration of Books Act, 1867, a 
copy of the Notification No. S.R.O. 
1071, dated the 15th June, 1057, mak­
ing certain further amendment to the 
Registration of Newspapers (Central)
Rules, 1056. [Placed in Library. See 
S-172|57).
M in isters ’  (A llow ances, M edical
Treatm en t and other P rivileges)

R ules

The Minister ef State la tike Minis­
try at Heme Affairs (Shri Datar): I
beg to lay on the Table, under sub­
section (2) of section 11 of the Salaries 
and Allowances of Ministers Act 1052, 
a copy, of the Ministers’ (Allowances, 
Medical Treatment and other Privil­
eges) Rules, 1057, published in the 
Notification No. S.R.O. 1194, dated the
5th April, 1057. (Placed in Library. 
See 8-19S/57].
Amendment 10 M inisters’ (A llo w ­
ances, M eucal Treatm ent and other 

pRXviLEcns) Rules 

Shri Datar: I beg to lay on the
Table, under sub-section (2) of sec­

tion 11 o f the Salaries and Allowances 
of Ministers Act, 1052, a copy at the
Notification No. SJR.O. 1863, dated the 
1st June, 1057, making certain
amendment to the Ministers* (Allow­
ances, Medical Treatment and other 
Privileges) Rules* 1067. [Placed in
Library. See No. S-173/57].

R epost at board or D irectors or
N ational S m a l l  Industries Corpora­

tion  P rivate L id .

The Minister of Industry (Shri 
Mannbhnl Shah): I beg to lay on the 
Table, under sub-section (1) of sec­
tion 630 of the Companies Act, 1056, 
a copy of the Report of the Board
of Directors of the National Snail
Industries Corporation Private Ltd,
for the period ended 31st March, 10S6. 
[Placed in Library. See No. 8-174/ 
57].
H alf- yearut Report or Con B oard-

The Minister ef Industry (Shri 
Manubhai Shah): I beg to lay on the 
Table, under sub-section (1) of section
10 of the Coir Industry Act, 1053, a
copy of the Half-yearly Report on the 
activities of the Coir Board lor the
period from 1st October 1056, to 81st 
March, 1057. [Placed in Library. See 
No. S -175/57].

BUSINESS OF THE HOUSE
The Minister ef Parliamentary

Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government business 
in this House for the week commenc­
ing Monday, the 12th August, 1057,
will consist of:

(1) Further discussion and voting
of Demands for Grants in res­
pect of the Ministry of Reha­
bilitation;

(2) Discussion and voting of
Demands for Grants tor the 
Ministries at Steel, Mines and 
Fuel; Works Housing and 
Supply; and Home Affairs.

I would also like to announce one 
change in the order of discussion of


